
7 - 
'a 

e - Y ACT No. XVI OF 1930. - 

t. <-  z -  L ." F f 5 

L..  PASSE^ BY THB XNDIAN LEGISLATURE.] 
6'~ 

, 
r,- T (Received the assent aj t;he Governor Gmteral ou the Xqtd 

April, l930.) 
1 

k% 
I ' "  L 

$ . - kip Act to amend the Transfer of Property (Amendment) Sup- 
> +  plementary Act, 1929, for a certain purpose. i& 
w, 
F w HEREAS i t  is expedient to amend the Transfer of Pro- 

XXI,O~ 1020. 
heray (Amendment) Supplementary Act, 1929, for the 

pui.pose hereinafter appearing; It is hereby enacted as 
C follows : - 
b 

1; This Act may be called the Transfer of Property Shorttitle. 
a (Anfendwed) Supplementary Act, 1930. 

FL 2. After section 7 of the Transfer of Property (Amend- ~ n s  ertfon of 
k7 pew aeotfon 

8 XXI of 1929. meilt) Supplementary Act, 1929, the following sectioil shall 7A XXI in of Act  1929. 

$, be inserted, namely : - 
i 

@ " 7A. I n  clause (0) of rule 1 of Order XLIII  of the First Amendmentof 

l 
a I ?  . rule 1 of Order 

B v of lgog. Schedule to the Code of Civil Yrocedure, 1908, for the words 
I f2 

t . . ' under rule 3 or rule 8 ' the words ' under rule 2, rule 4 a c t  v of 160s. 
p 
& or rule 7 ' shall be substituted." 
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